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and Resolutions presented to the
House on the 9th May, 1979, subject
to the modification that para 5 and
part (iil) of para 7 thereof relating
to allocation of time to Resolunons.
bg omitted.”

MR, DEPUTY-SPEAKER: The ques=
tion is:

“That this House do agree with
the Thirty-fourth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 9th May, 1979, subject
to the modification tha¢ para 5 and
part (iii) of para 7 thereof, relating
to allocation of time to Resolutions,
be omitted.”

The motion was adopted.

15.55 hrs.

CUSTOMS, GOLD (CONTROL) AND
FOREIGN EXCHANGE REGULATION
(AMENDMENT BILL*)

SHRI MANOHAR LAL (Kanpur): I
beg to move for leave to introduce a
Bill further to amend the Customs Act,
1962, the Gold (Control) Act, 1968 and
the Foreign Exchange Regulation Act,
1973.

MR, DEPUTY-SPEAKER: The ques-
tion js:

“That leave be granted to intro-
duce a Bill further to amend the
Customs Act, 1962, the Gold (Con-
trol) Act, 1968 and the Foreign Ex-
change Regulation Act, 1973.

The motion was adopted,

SHRI MANOHAR LAL.:
the Bill,

I introduce

CIGARETTES (REGULATION OF
PRDDUCTION, SUPPLY AND DIS
TRIBUTION) AMENDMENT BILL*

(Substitution of Section 5, etc.)

Mo W WTeEw qRRa(FEEy) o F
werr v § fe fare (swmem, sw@
wrgfr et faacr w1 fafree) gfafmm

1975 ¥ HWEA ®@  AH ﬁ?m L]
goarfyn &G wqEfa & aa

Bills Ijltroduced VAISAKHA 28, 1901 (SAKA) Bills Introduced

378
MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to amend the
Cigaretteg (Regulation of Productlion,
Supply and Distribution) Act 1975.

The motion was adopted.
o WA Ay qty . & fadgww w5
gEaTYg FRar §

EMPLOYEES' PROVIDENT FUNDS
AND MISCELLANEQOUS PROVISIONS
(AMENDMENT) BILL.*
(Amendment. of Section 1)

SHRI P. RAJAGOPAL NAIDU
(Chittoor); I beg to move for leave to
introduce a Bill further to amend the
Employees’ Provident Funds and Mis-
cellaneous Provisions Act, 1952,

MR, DEPUTY-SPEAKER: The ques-
tion js;

“That leave be granted to intro-
duce a Bill further to amend 1ihe
Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952."”

The motion was adopted.

SHRI P, RAJAGOPAL NAIDU: 1
introduce the Bill,

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of Article 334) .
ot Tmfeem owwwm (FTOUGR) 0 7
g wear § s wrea & dfaary s u’r(
#ViraA ®TH ATH F«m w1 qrEafod FOH
¥t waufa & 9@

MR, DEPUTY-SPEAKER: The ques-
tion is:
“That leave be granted {o intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
ot v fesra e ¢ & fadaw &1
queafys @ § |
e
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